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IN THE CENTRAL HDNINISTRAfIUE TRIBUNAL tHYDERABAD BENCH

AT HYDERABAD

C.P.No,48 of 1993

Jin
D. A.NO;ZD‘Q'Q{? 1992'

Sri T.U.Jagannadha Rag

Vs,

1.5ci C.G. Somaisah,
Comptroler & Auditor
Gener2l of India, No.10,
Bahadurshah Zaffar Marg,
New Delhi - 110 002,

2.5ri R.Hariharan,
Accountant Genersal,
Audit~], Andhra Pradesh at
Hyderabad - 500 463,

3.Sri N.R.Ranganathan,

Date dP Order:6.8.93

Applicant

Secretary, Ministry of Personal,

Pansioners Welfare
Govt, of India, New Delhi,

.l"_""."
4.The é%airman & Managing Oirsctor,
Dredging Corporation of India Ltd,,

Drug House, Port Area,
Visakhapatnam - 530 035.

( The 4th Respondent is not necessary party in this

Contempt Application)

Counsegl for the Applicant - :

Cognssel Por the Resppndénts :

CORAM:

THE HON'BLE MR.A.B.GORTHI  :

TH; HON'BLE MT,T.CHANDRASEKHAR

Cx.

" ot )

Respondents
fir.V.Venkateswara Rap

Mr.G.Parameshwara Rao

MEMBER (ADMN., )

- MEMBER (JuoL.)




. 24

(Order of the Devision Bench delivered by Hon'ble
Shri A,.B.Gorthi, Member (admn,)

= ‘ ooy 2 A vt ;

U None for the @Eggnf%?etitioners. Mr,Parameswara Rao
learned counsel for the respondents present, The cbmplaint
in this Contempt Petition is that the respondents have not

AR . -
l complied that our judgement dated 18,3,92 in OA No,204/92,

G- : v
L In that judgement %ke direction was given to the respondents
4

to work out the prc%r(fm:a pension to which the applicant is

'
]

entitled under the terms and conditions stipulated in the

o C/ﬂ"\f ) I\M(—ES\’\
/(/ letter of absorption dated 10,4,90 in eer@‘&:-uen with other

relevant orders on the subject and to communicate the same
to the -:-;%th 'reSpond'ent for further action, The said direc-
tion was to be carried out within a period of 3 months from

the date of receipt of order,

2. Mr,Parameswara Rao has drawn our sttention to the fact
that the said judge;fnent in OA No, 204/92 stan® modified by
the judgement of the Tribunal in RP No, 122/92. Asl the
applicant was not entitled to prorota pension on the grourd
that he had opted for payrﬁent of iﬁmpsum amount of the pen-siorr
u"" fhe judgement in OA 204/92 was 'modified and it was left open
to re_spondents one.and three to pass appropriate orders, in-
accord®nce with the terms of lettgr of absorption dated 10,4.9—

and communicate the same tO the applicant {ifi_the mean while,

{
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3, In the light pf the above, this Contempt Petition

has no merit in=¥t and the same is dismissed without giving
| .

|
any notice to the respondents,
|

o o
e e Rl
(T .CHANDRASEKHARA RHDDY) ' (A.B ,GORTH{)

" MEMBER (J) j | MEMBER (&)

', Dated : 6th August, 1993, ]
L Dictated in Open Court.

ad/ |

Cepy to:- !

1. Sri. C.G.Someiah, Comptroler & Additor General of India,

-, Ne.10, Bahadurshah zaffar Merg, New Delhi-002,

2, Sri. R, Hanharan Accountant Gensral, Audit-I, Andhra Pradsa—
Hyderabad- 463.,‘¢__,‘

3. Sri;"N;R;Rangéhééhén,‘Séérétary;'ﬁiniétry of Perscnnel,
Pansienarauuelfaﬁa.”Gnvt-.sf.India New Delhi.

4, “Tha Chairman & Nanaglng Director, Dredging Corporation of
. Indie Ltd,, Drug, Hnusa, Port Area, VYisakhapatnam=-035.

3, One copy to Sr;q;v-vankat@swara Rag, advocate, CAT, Hyd.

6+ One copy to Sri. G.Parneshuwara Rao, 8C for AG, CAT, Hyd.

7. One copy to Library, CAT, Hyd.

8. Cne spare copy.
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IN THE CENPRAL ADMINISTRATIVE TRIBUNAL
HYLERABAD BENCH AT HYDERABAD

THE HON'ZLE IM.JVsTIC: VL NBELADRI Ra0
- : , | VICE cHaTRMzN

I8

THE MON'SLE MR.A.B.GOKTHY 3 MEI ER(A) -

~ AND B
THE HON*BLE B‘iR.‘I‘.CHAND_FASLKT-LaR REDDY
MEMBER(YULDL)
AND i

THE HON'ELE MR..T.BIRUVENCADAM:M(y) OB

Datedq: 6 /5%!?1993

| ERDER/JUDCMENT ;=7

MeAARTR/C A_-I:!_:” Jrﬁ? 73

}“.in /
. 74 g
0. L.No, ?&H'

Tubuloy- - . T )

Adnitted ang Interim directiong

issued, ;
Allowed
. Disposed ~f with directions
| ¢ Birissed
~ Dismissed as withdrawn
Dismissed for default,
Re jected/Ordered '
_Me—crder as to cogts,
4 . p—





